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central administrative tribunal
JABALPUR BENCH

JABALPUR

0.A.No.290/1999

Hon*ble sh. M.p.singh, vice chaijcman
Hon'ble Sh. G.shanthappa, Member (J)

Jabalpur, this the 17th day of November, 2003

Vishnu Prasad Malviya
s/o Babulal Malviya
designation - orderly
T.No.011469

section: E.G., ordnance Factory
Itarsi.

r/o Type-2, Type-B
Near shiv Mandir, ordinance Factory Qul
Itarsi, Distt. Hoshangabad. . ̂/Apydicant

(By Advocate: None)

Versus

1. The Union of India

through The Secretary
Defence Department
New Delhi.

2. The Secretary
ordinance Factory Board
Sec-A/vigilence
10-A, S.K.Bose Road
Calcutta,

3. The General Manager
ordinance Factory
Itarsi (MP).

4. The D.G.M.(Admn.)
ordinance Factory, Itarsi(MP).. Respondents

(By Advocate:Sh . s.A.Dharmadhikari)

ORDER (oral)

By Sh. M.P.Singh, Vice Chairman:

None appeared for the applicant even on

second call. Heard the learned counsel for the

respondents, we have decided to dispose of this

matter in terms of Rule 15 of the Central Administrac

tive Tribunal (Procedure) Rules, 1987 as this

matter-pertains to the year 1999.

Contd.....2/-
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2. The applicant, «ho„as working as orderly
in the ordnance Factory, itarsi. has filed the
Present oA seeking direction to guash the impugned
order dated 16.11.1998 (Annexure a n)

vMuiiexure A-11) passed by
the disciplinary authority.

3. The brief facts of the case are that the
applicant was issued a charge-sheet dated 14.9.1998
on the following charges:

(i) Abusing dmo on duty.
(li) Abuaing Hospital staff on duty

by using vulgar language.

(iii) creating nuisance in OFI Hospital, and
(Iv) Conduct unbecoming of a Govt. servant.

4- An inquiry was held against the applicant
under Rule 16 of the Central civil services (ccA)
Rules. 1965. The disciplinary authority, thereafter
imposed the following penalty against the applicant
vide impugned order dated 16.11.1998,

of 'the ■sca?e"°a^?K '=° ^he minimum
Rs 2900^% S orderly fromsSaf! r P.M. in the time

"n •3550-55-2650-60-3200/-

0^^ nal^f ?:cL^-rk^r1i-^^Fur\"h'-
Siirnot^earn'^in Vishnu Prasadperiod liter the penalty
his oav J penalty period is overnrs pay will be restored to the point nf
rILhel luf 1=" individual'w^Slf haveIncl^fnt wiiT'h penalty and his futureincrement will be regularised accordingly!"

applicant has filed an appeal against
the order of the disciplinary authority which has
been rejected by the appellate authority vide its
order dated 28.5.1999. Hence, the applicant has
med the present oA claiming the aforesaid reliefs.

Contd....3/-
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6. Heard the learned counsel for the respondents.
The learned Counsel for the respondents has
submitted that the inquiry has been conducted in
accordance with the rules and procedure prescribed
under Rule 16 of the CCS (CCA) Rules. 1965. He
also submitted that the disciplinary authority
has applied its mind before imposing the penalty
of reducing his pay from rs.2900/- to Rs.2550/-
per month and appellate authority has also
after taking into consideration all the issues
raised by the applicant in his appeal passed
its order dated 28.5.1999.

7. T» u (Lwe have

aad perused the material/pleadings
available on record. Prima-facie. we find
that the orderi passed by the disciplinary authority
is criptic as he has not assigned the detailed

reasons, l^he impugned order is, therefore, liable

to be quashed and set-aside.

8* In the result, we dispose of the case

finally, and we quash, and set-aside the

impugned order of the disciplinary authority

dated 16.11.1998. once the order of the disciplinary
been ^ ^

authority hasZset-aside, the order of the appellate
authority will also go. The case is remanded

back to the disciplinary authority with direction

to pass a speaking and detailed order within

a period of three months from the date of receipt

of a Copy of this order. The OA stands disposed

of accordingly. No costs.

(^.SHANTHAPFA)
judicial Member

(M .P .SINGH)
vice Chairman


